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IN THE HON'BLE COURT OF LDACMM,TIS HAZARI, DELHI 

COMPLAINT CASE NO. 	 OF 2013 

IN THE MATTER OF 

Registrar of Companies 
Delhi & Haryana 
IFCI Tower, 4111  Floor, 61, Nehru Place, New Delhi Complainant 

V/S 

1. M/s INTERNATIONAL ELECTTtON DEVICES LIMITED, A-208, OKTILA 

INDUSTRIAL AREA, PHASE-1, NEW DELHI 

2. MR. SUDHIR KUMAR. KAURA (MANAGING DIRECTOR), R-2/237, 

NEW RAJ NAGAR, GHAZIABAD, U.P.-201002 

Accused 

Complaint under section 303(3) of the Companies Act, 1956 for contravention of section 

303 of the Companies Act, 1956 

The Complainant, most respectfully submits as under: 



161 

CC No.110/3 

ROC vs. M/s International Electron Devices Ltd. 

18.02.2015 

Present: 	Ms. Kusum Yadav, Company Prosecutor for the complainant. 

Accused no. 1 is already proceeded U/s 305 Cr.PC. 

Process U/s 82 Cr.PC has been duly executed against the 

accused no. 2 Mr. Sudhir Kr. Kaura through publication in Daily newspaper 

"Rashtriya Sahara" dated 23.01.2015, Delhi edition. Period of one month 

prescribed under the statute has not been passed yet. Hence, put up for 

further proceedings on 25.03.2015. 

(D.K*arma) 
ACMM(Cen 1)/THC 

Delhi/18.02.2015 

25.03.2015 

Present: 	Ms. Kusum Yadav, Company Prosecutor for the complainant. 

Accused no. 1 is already proceeded u/s 305 Cr.PC. 

Process u/s 82 Cr.PC has been duly executed against the accused no. 2 

Mr. Sudhir Kumar Kaura through publication in daily newspaper "Rashtriya Sahara" 

dated 23.01.2015. Despite due execution of process, accused no. 2 has failed to 

appear before the Court till date. Hence, accused no. 2 is declared PO. 

Case file be consigned to Record Room and be summoned as and when 

any of the accused appear, is apprehended and is brought before the Court. 
\ 

(D.K. ar a) 

ACMM(Cen aIHC 
Delhi/25.03.2015 
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